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report of the Commission has already 
been placed in the Parliament Library for 
the information of the Hon'ble Members 
of Pariament. 

Admission of students migrated from 
Kashmir to Delhi educational 

institution 

142. SHRI KRISHAN LAL SHAR-
MA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any instructions have 
been issued to Delhi educational in-
stitutions for admission of students who 
have migrated from Kashmir; if so, what 
are the details thereof; 

(b) what is the number of applications 
received from students of Engineering 
Colleges for transfer to colleges in Delhi; 

(c) what action has been taken so far 
and proposed to be taken in this regtrd; 
and 

(d) what is the number of such 
applications which have been received 
for transfer to colleges to states, other 
than Delhi, State-wise and what are the 
guide-lines issued to the State 
Governments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI 
CHIMANBHAI MEHTA): (a) to (d) In 
view of the prolonged disturbances in the 
Kashmir Valley, the Government decided 
to allow transfer of students from the 
Regional Engineering College (REC), 
Srinagar to other engineering colleges in 
the country. All States and Union 
Territories including Delhi were 
requested to accommodate their students 
studying in the REC, Srinagar in their 
own Engineering Colleges. The RECs in 
various States were advised to ac-
commodate the students belonging to 
Jammu and Kashmir, foreign students 
and students from educationally deficient 
States studying in the REC, Srinagar. The 
States/Union Territories and the RECs 
have initiated action in the matter. 

403 RS—9. 

Statement of vice-chief of Naval staff 
reffardmff    surveilliance/vigllance    at 

Palk Straits 

143. SHRiI RAJU BHAI A 
PARMAR: SHRIMATI    
SATYA BAHIN: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Indian Navy has 
asked the Government to lay down a 
clear policy, subject to surveillance/ 
vigilance on the Palk Strait especially 
in view of increased hostility between 
LTTE militants and the security force* 
in mid June this year as reported in 
the Indian Express dated 16th June, 
1990; and 

(b) if so, what was the precise 
suggestions made and Government's 
response thereto? 
THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b) Government of 
India, being fully aware of the need for 
surveillance in the Palk Strait, had issued 
orders on the 30th May, 1990, inter alia, 
instructing the Navy and the Coast Guard 
to increase their surveillance/patrolling in 
the area in a coordinated manner so as to 
curb any unlawful activity across the 
Indian-Sri Lanka International Boundary 
Line. The Navy and the Coast Guard 
have accordingly stepped up their 
surveillance/patrolling in the area. The 
Naval Headquarters have informed that 
the news-paper item in question has not 
reported the facts 
correctly.
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Setting up of regional offices of 
Administrative staff College 

145. SHRI S. VIDUTHALAI VIRU 
MBI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether it is a fact that the 
Administrative Staff Colleges of India 
has recommended setting up of more 
regional offices; 

(b) if so, where and by when these 
regional centres have been proposed to 
be set up; and 

(c) what would be infrastructure of 
these centres? 

THE MINISTER OP STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI 
CHIMANBHAI MEHTA): (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 

Gadgil formula 

146. SHRI SURESH PACHOURI: 
Will the PRIME MINISTER be pleas 
ed to state: 

(a) whether Government have dropped 
the idea of amending     the 

 

 



_ 197 Written Answers [ 7 AUG.  1990 ] to Questions 19& 
 

Gadgil formula for the disbursement of 
funds amongst the States; 

(b) if so, the reasons therefor; 

(c) whether the Gadgil formula have 
been suitable; and 

(d) whether the former Deputy 
Chairmen of the Planning Commission 
had assured, the members that 
Government would amend the Gadgil 
formula:? ,; 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER! OF STATE IN THE 
MINISTRY OF PROGRAMME IM-
PLEMENTATION (SHRI BHAGEY 
GOBARDHAN): (a) to (c) The dis-
bursement of Central assistance for State 
Plans has so far been based on the 
modified Gadgil Formula as approved by 
the National Development Council in 
1980. There have been suggestions for 
modification which are under 
examination in the context of the Eighth 
Plan formulation. The formula could be 
modified only with the approval of 
National Development Council. 

(d) Yea, Sir. Th5 former Depuly 
Chairma:m of the Planning Commission 
had stated in the recently held N.D.C. 
meeting that as situation changed, 
conditions changed and hence it would 
be necessary to consider the various 
suggestions made in respect of 
modification in the formula. 
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Misuse of National Museum Premises 
149. SHRI RAJUBHAI A. PARMAR; 

SHRIMATI SATYA BAHIN: 
Will the PRIME MINISTER be 

pleased to state: 

(a) whether it is a fact that the 
National Museum was recently used as a 
venue for holding a lavish party in which 
drinks were freely served; and 

(b) if so, the details thereof and the 
authority which permitted misuse of this 
important Institute; and 

(c) what action has been taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI CHIMAN-
BHAi MEHTA), (a) and (b) Yes, Sir. The 
open court-yard of the National Museum 
wag used as the venue by the Messile 
Lunch, New York to host a reception for 
the participants of the Asian 
Development Bank on 3rd May, 1990. 
Director General, National Museum 
permitted the holding of the reception 
after obtaining verbal clearance of the 
Department in August, 1989. 
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(c) Instructions are being issued to 
ensure that no alcoholic drinks are served 
in any function held in prestigious 
institutions like the National Museum. 13 
Noon 

ANNOUNCEMENT   ABOUT   
ACCEPTANCE OF RESIGNATIONS 

OF MEMBERS 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): What has happened to 
the allegations made by the former 
Deputy Prime Minister in regard to 
Bofors? Is a fresh committee going to be 
appointed? 

MR. CHAIRMAN: I have to inform 
the House that I had received letters from 
Shri Virendra Verma, Member 
representing the State of Uttar Pradesh, 
and Shri Krishan Kumar Deepak, 
Member representing the State of 
Haryana, resigning their seats in Rajya 
Sabha. I had accepted their resignations 
with effect from 14th June, 1990 and 
13th July, 1990 respectively. 

Proclamation under Article 356 of the 
Constitution. Shri Subodh Kant Sahay. 

SHRIMATI MARGARET ALVA 
(Karnataka): Is Mr Deepak going to be 
the nfrw Chief Minister of Haryana? 

PROCLAMATION UNDER   
ARTICLE 356 OF THE 

CONSTITUTION 
THE MINSITER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI SUBODH KANT SAHAY): I beg 
t0 lay on the Table a copy each (in 
English and Hindi) of the following 
papers— 

(i) Proclamation  [G.S.R. No. 647- 
(E)]   issued by the President on 18th 

July, 1990, under article 356 of the 
Constitution, in relation to the State 
Jammu and Kashmir, under clause (3) 
of the said 3article. 

(ii) Order [GSR No. 648(E)] dated 
the 18th July, 1990, made by the 
President, under sub-clause (i) of 
clause (c) of the above Proclamation. 

(iii) Report of the Governor of Jammu 
and Kashmir dated the 3rd July, 1990, to 
the President, recommending the issue of 
the Proclamation. [Placed in Library. See 
No. LT-1153/90], 

PAPERS LAID ON THE TABLE 

Bills passed by the Houses of Parliament 
during the Hundred and Fifty-fourth 

Session of the Rajya Sabha and assente^ 
to by tjie President 

SECRETARY-GENERAL: I beg to 
lay on the Table a statement (in English 
and Hindi) showing the Bills passed by 
the Houses of Parliament during the 
Hundred and Fifty-fourth Session of the 
Rajya Sabha and assented to by the 
President. [Placed in Library. See No. 
LT-1159/90]. 

(The Deputy Chairman in the Chair) 

Ordinance    under    sub-clause  (a>  of 
clause (2) of Article 123 of constitution 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI JAGDEEP DHAN-
KAR): Madam, on behalf of SHRI 
PARVATHANENI UPENDRA, I lay on 
the Table under sub-clause (a) of clause 
(2) of Article 123 of the Constitution, 
copy each (in English and Hindi) of the 
following Ordinances: — 

(i) The Indian Council of World 
Affairs Ordinances, 1990 (No. 2 of 
1990). 

(ii) The Armed Forces (Jammu and 
Kashmir) Special Powers Ordi ance, 
1990 (No. 3 of 1990). 


